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The Prime Minister and Minister of foreign banking companieg nke
External Affalrs (Shri Jyvaharial Nationals and Grindiays publish ‘their

Nehru): 1 do not think it is circulated
in India, but we shall take steps.

Shri Tangamani: May 1 know the
answer?

Mr, Speaker: They will take steps
That 15 what the hon Prime Minister
Says.
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Shri Tangamani: May I know

whether it has been brought to the
notice of Governmment that certan

balance-sheets where they have also
got the map of India in which Kashmir
1s marked in a different volour to
indicate that it is not part of India?

Mr. Speaker: Maybe, some com-
panies may show 1t like that in their
balance-sheets.

Ssiorr Norice QursTioN

Numbering of Categories of Dock
Workers

+
(Shri Tridlb Kumar
SNQ No. 33, Chaudhuri;
Shri B. Das Gupia:

Wil the Mimster of Labour and
Employment be pleased to state:

(a) whether Government have
taken any fresh decision with regard
to the existing order of the admi-
nistration of the Calcutta Dock Labour
Board regarding the numbering of the
various categories of registered dock
workers; and

(b) 1t so, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid All): (a) No.

(b) Does not arise

Shri Tridib Kumar Chaudhuri: Has
the attention of the Labour Memster
been drawn to reports appearing in
some sections of the Calcutta press
that a settlement was arrived at bet-
ween the Government and the leaders
and spokesmen of one section of the
dock workers who were dissatisfied
with the present method of number-
ing of registered ‘dock workers, and
if so, may I know the terms of the
settlement, and how it affects the
present method of numbering?

Shri Abid Ali:
absolutely incorrect

8hri Braj Raj Singh: May I know
whether the Labour Minister met cer-
tain representatives of the dock wor-
kers of Caloutta and agreed to the

The report 18
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suggestion made by the spokesmen
that instead of the Tetter ‘G’, the word
‘ganig’ shall be inserted in the cards
of the workers, and this was brought
to the notice of the workers there,
and a seitlement has been reached
and ratified also by the workers?

Shri Abid Ali: It is true that some
hon. Members had a talk with me
about this matter informally, and it
was proposed that the word ‘G’ there
should be written fully, that 1s
G-A-N-G or gang; I said that just as
every hon Member puts ‘M.P.’ after
his name, which means ‘Member of
Parliament’, ikewise the word ‘G’ has
been going on. The suggestion was
made, but there was nothing to be
done in the matter

Shri Braj Raj Singh: May I know
the difficulty with Government 1n
writing the full word ‘Gang’ instead
of the letter ‘G’ especially when the
workers are resenting the fletter ‘G'?

Shri Abid All: 1t has been explained
fully to the workers always, and they
have appreciated and understood 1t
‘So, there 1s nothing further to be done
in the matter

Shri Tridib Kumar Chaudhuri: Is it
not a Yact that the letter ‘G’ in the
cards before the numbers means
‘gangman’, the letters ‘TC’' mean ‘tally
clerk’ and so on, and this was done
in consultation with the various dock
workers’ representatives, and 1f so,
will Government make 1t clear that
that no fundamental change 1s being
contemplated?

Shri Abid Ali: This Dock Labour
Board 18 a tripartite organisation, in
which Government, the employers
and the workers’ representatives sit
together and decide matters. On this
particular item, there is nothing to
be done, as I have said earllier.
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Nangal Fertilixers and Chemicals
(Private) Ltd.

*2234. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the construction work-
of the Nangal Fertihzers and Chemu-
cals (Private) Ltd. 1s hikely to be
completed according to the schedule;

(b) whether the delay in allocation
of funds for the electric power houses
to be constructed at the Bhakra Dam
Project would delay functioning of
the Factory; and

(c) it so, the action proposed to be
taken in the matter?

The Deputy Minister of Commerce

and Industry (Shri Satish Chandra):
{a) Yes, Sir

(b) There has been no delay,

(c) Doeg not arise.





